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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 515 OF 2025 

IN THE MATTER OF: 

PRINCIPAL SHARDA PUBLIC SCHOOL . APPLICANT 

VERSUS 

STATE OF UTTARAKHAND & ORS. ... RESPONDENTS 

ADDITIONAL AFFIDAVIT ON BEHALF OF THE DISTRICT MAGISTRATE, 

ALMORA (RESPONDENT NO. 5) 

l, Anshul Singh, working as District Magistrate, Almora, Uttarakhand, do 
hereby solemnly affirm and state on oath as under: 

That the present Additional Affidavit is being filed to place on record 

certain subsequent developments and actions undertaken by the district 

administration and the Municipal Corporation Almora in relation to the 

issue of legacy waste management and remediation of the dumpsite 

located near N.T.D., Almora which forms the subject matter of the 

present Original Application. 

That the present Original Application bearing No. 515 of 2025 titled 

Principal Sharda Public School vs. State of Uttarakhand & Ors. pertains 

to issues relating to handling and disposal of legacy waste accumulated 

at the municipal dumpsite within the jurisdiction of Almora and the 

answering respondent has been continuously monitoring the matter to 

ensure compliance with environmental norms and the directions of this 
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F/ 

That in furtherance of the objective of remediation of the legacy waste 

accumulated at the dumpsite near N.T.D., Almora, the Municipal 

Corporation Almora initiated the process for scientific remediation of the 

waste through the method of bio-mining in accordance with the Solid 

Waste Management Rules, 2016 and the applicable guidelines. 

That pursuant to the tender process undertaken by the Municipal 

Corporation Almora, the work titled “Biomining of Legacy Waste located 

at the dumpsite near N.T.D. in Almora” was awarded to M/s Geron 

Engineering Pvt. Ltd., Pandav Nagar, Ghaziabad (U.P.) after completion 

of the tender procedure. 

That thereafter a formal work order dated 04.02.2026 was issued to the 

said contractor authorizing it to carry out the work of bio-mining and 

remediation of legacy waste located at the dumpsite near N.T.D., 

Almora in accordance with the approved design, specifications and 

conditions contained in the Request for Proposal and the relevant 

environmental regulations. A copy of the work order dated 04.02.2026 is 

annexed herewith and marked as Annexure A-1. 

That as per the said work order the contractor has been entrusted with 

the task of remediation of approximately 26,000 Metric Tonnes of 

legacy waste accumulated at the dumpsite. 

NOTARY fat as per the approved project schedule under the said work order, 

~~ ba 
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period of approximately twelve months for completion of the bio-mining 

work. 

That the remediation work is proposed to be undertaken through 

controlled bio-mining operations including excavation, screening 

through trommel machines, segregation of recyclable fractions, 

segregation of inert materials and scientific disposal of the resultant 

waste fractions through authorized channels. 

That the project implementation plan provides for a processing capacity 

of approximately 500 tonnes per day for treatment of the legacy waste 

and the segregated fractions are proposed to be disposed of through 

authorized recyclers, cement plants or waste-to-energy facilities in 

accordance with the applicable environmental norms. 

That adequate environmental safeguards have been incorporated 

in the project implementation plan including dust suppression through 

water sprinkling and mist cannons, application of bio-culture for odor 

control, provision of temporary drainage and leachate management 

arrangements, installation of fire safety equipment and provision of 

personal protective equipment for workers engaged in the project. 

That however after issuance of the work order the contractor did 

not immediately commence the work at the site and accordingly the 

Municipal Corporation Almora issued letter no. 1980/8-2 (2025-26) 

dated 20.02.2026 directing the contractor to commence the legacy 
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That despite the said communication the contractor failed to 

commence the work whereupon a further communication bearing letter 

no. 2077/8-2 (2025-26) dated 11.03.2026 was issued reiterating the 

directions to commence the work immediately and cautioning the 

contractor regarding its contractual obligations. A copy of the said letter 

dated 11.03.2026 is annexed herewith and marked as Annexure A-3. 

That thereafter another communication bearing letter no. 2132/8- 

2 (2025-26) dated 23.03.2026 was issued to the contractor again 

directing it to commence the work of legacy waste remediation without 

further delay and informing the contractor that appropriate action 

including cancellation of the contract could be taken in case of 

continued non-compliance. A copy of the said letter dated 23.03.2026 is 

annexed herewith and marked as Annexure A-4. 

That during this period the authorised representative of the 

contractor namely Shri Sudhir Kumar Yadav informed the Municipal 

Corporation that the machinery required for the bio-mining project was 

being transported from Ahmedabad and that the delay in 

commencement of work had occurred due to logistical issues relating to transportation of the equipment. 
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That in the meantime the Municipal Corporation Almora 

undertook several preparatory works at the site to ensure proper 

functioning of the waste management facility and to strengthen the 

municipal solid waste management infrastructure within the city. 

That the preparatory works carried out at the site include 

construction of aerobic compost pits for organic waste management, 

construction of roof structures and entry gate, repair and installation of 

water pipelines for operational use, installation of weight measurement 

systems for monitoring of waste quantities, and installation of temporary 

green net fencing around the Material Recovery Facility until 

construction of the boundary wall is completed. 

That due to non-availability of any other suitable location within 

the jurisdiction of Almora for waste management purposes, the existing 

waste disposal site located at Baldhoti has been converted into a 

Material Recovery Facility (MRF) Centre in order to facilitate proper 

segregation and management of municipal waste. 

That initially an estimate of approximately Rs. 91,00,000/- was 

prepared for development of infrastructure at the said site including 

construction of boundary wall and related works. 

ingh Th ideri 
Q. Almora UA. gig 

a: o—
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works, the revised estimated expenditure was calculated at 

approximately Rs. 2,40,84,000/-, and the proposal for approval of the 

revised estimate was forwarded to the Directorate of Urban 

Development, Uttarakhand vide communication dated 13.03.2026 . 

That thereafter the present status of the project and the steps 

taken by the authorities for remediation of legacy waste were compiled 

and communicated vide report/communication dated 28.03.2026, a 
copy whereof is annexed herewith and marked as Annexure A-5. 

That the site has also been documented through site inspection, 

GPS-based photographs and contour survey in order to assess the 

baseline conditions of the dumpsite and determine the extent and 

spread of legacy waste present at the site. Copies of the relevant site 

inspection records and photographs are annexed herewith and marked 

as Annexure A-6 (Colly.). 

That the answering respondent respectfully submits that the 

district administration and the Municipal Corporation Almora are fully 

committed to ensuring scientific remediation of the legacy waste 

accumulated at the dumpsite and are taking all necessary 

administrative and technical measures to ensure compliance with 

environmental norms and the directions of this Hon'ble Tribunal. 

Ao 
=, That the answering respondent shall continue to monitor the 

. eS 
Op oS / 
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ensure that the remediation work is undertaken in an environmentally 

sound and time-bound manner. 

That the present affidavit is being filed in order to place the 

aforesaid facts and developments on record for the kind consideration 

of this Hon’ble Tribunal. 

VERIFICATION 

|, the deponent above named, do hereby verify that the contents of 

paragraphs 1 to 2 of the above affidavit are true and correct to my 
knowledge and belief and nothing material has been concealed therefrom. 

- . DEPONENT 

NOTARI ENA ~ 

STARR SARA KES . ae 

Cernifiea Mat SrifSHt An Lhiul Lug 
the geponent identified py. 2g 
swom anu ocnfed (pe contents o: 

wus Affiga 
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mnanagarnigamalmora@gmail.com ; 
o ae \ ‘oll Free No- 18003095560 . 0 Se T « Taint, 3 a dp 

To, 
Geron Enginreeing PVT LTD 
Office:- 143/1, Pandav Nagar, 
NH 24, Ghaziabad-201002 (UP) 

Subject: "Biomining of Lagacy waste located at the dumpsite Near N.T.D in Almora”. 

Ref No : 2025_NPPA_83882_1 

This is to inform you that the Tender work titled ““Biomining of Lagacy waste located at 
u. You are hereby the dumpsite Near N.T.D in Almora has been approved and assigned to yo 

authorized to carry out the above-mentioned work as per the approved design, specifications, 
and standards set by the Municipal Corporation. The work must be executed with full quality, 
safety measures, and in accordance with the prescribed guidelines as laid down in RFP. 
You are required to adhere strictly to the following schedule: 
Work Start Date: 02.02.2026 

Work Completion Date: 01.02.2027 
Kindly ensure that the work is completed within the stipulated time frame without any 

delays. 

(Seema Vishwakarma) 
Municipal Commissioner, 

Municipal Corporation, Almora. 

6\~ 

Copy To- 

1- Hon’ble Mayor, Municipal Corporation, Almora — for kind information 
2- JE, Municipal Corporation, Almora — for information and necessary action 

Municipal Commissioner, 
Municipal Corporation, Almora. 
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vananagarnigemaknora@gmall com Swacbhbata 
oi Toll Free No- 18003095560 i 

‘sme! Mawes A 
aime RR AD on, 208 Faia | 4 4,0/ B—2(2025—2026 Co 

Geron Enginreeing PVT LTD 
Office:- 143/1, Pandav Nagar, 
NH 24, Ghaziabad-201002 (UP) 

faa: erate Reta ra aa S sod wed oH a A oF Seer 4 

suvter fea su wratera @ wa we 27/8-2(2025-26) feta 04 Hal, 2026 HI 
each wen a fred amr oraay ahh we O Premera ard watts fed oir ey 
S war 4 fee ware a orders ae a ae 2 

ae oeia Wess fava & RH mate Pris sa S oot Ht ang are ania TH 
arkea ow ART A ya a at geet ae Pear var & fire oro fee ont 4 
sareeap fics vers Bt ver 8) ares Peta aA 3 sod ard oR a for OT See 
A wat or WS veciest 2 cen sae us wre er 2 fe one wh are ard or wes fa 
ar 4 fat a were at wet adi off on eA 2 

aa: Baad B wa A angel RéRra fea ore & RH aera arkee ww ard oR 
aren yfitea et org at Refs F ong flee Roger orfadt ame A ar are 
fraar aah weave ter aye Br | 

(ara favaaraf) 
TTR AG, 

Te FATA, STeRTST | 
ufaferta—

1—freee, WEN flared Freee, URES Cee BT BTeX Yearef Pika | 
2—fone’, srearer at rer wert ofte | 

Digitally signed by 
SEEMA VISHWA Oya, 

Date: 20-02-202 TAT | 
16:24:24 
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. Swachbat 
mnanagarnigamalmora@gmall.com 

og ara raTral #1 3 
e . eo ; poe 

“Garten 9 OLFL 8-2 (2025-2026 fete 2026 
eu mea ven 

Geron Enginreeing PVT LTD 
Office: 143/1, Pandav Nagar, 
NH 24, Ghaziabad-201002 (UP) 

gi a A ome ge ora @ TA <a 1075 /8—2(2025-26) feaTa 16 

rare 2008 ERT fafter eaepher wa fe fare 7a, feraA Seether ferar eT AT 
ce ami meme Og 07 PRS view orga Prenfen fea wa et! yes 

Say wa) Te Fa Hratea qh oa dea 1695 /8-2(2025-26) fete 03 
sad 2025 ETI are waa oe freed 4 Ray wa eq arret wea frat va 

ory ayucé wo a cafe AMAT At BR BATE MTT A GATT Te HTS FT 
ram) fra mA A a Bee GAR area |e feta 02 wel, 2026 Hl ayer 
Fronted fara aT | aaa ord a pred Pa aM Fy sree wren fa a # fore angel 

wd & oft feta at YER GAR asa (AYO 9606505600) Br aH AR BWM B 

Pay Pa ae B Pra a wel wafer Bl WET ev | 
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ce gare Se ort ae eT Eat wt) ale at daes 

AQ a eq anal wf at fete AA aA a ora ome 4 oat TAT 

(rt forge 
Digitally signed by TI ae, 

SEEMA VISHWAKARMA my 9 Date: 11-03-2026 9 T18 ITH, Sea | uteiferre 15:38:49 
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mnanagarnigamaimora@email.com 
Toll Free No- 18003095560 

Geron Enginreeing PVT LTD 
Office:- 143/1, Pandav Nagar, 
NH 24, Ghaziabad-201002 (UP) 

) 
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[snupure - AS 

6 /$—Aat / Aer | 

Wom, 
forarerenrey, 
ACATST | 

aa 4H, 
stl Ya CRI, et 
331, VAotlo eflacrars wile, 
ga are, ag feeet—110001. 

REMT-AZA]2 4 /ReoRH-01 /2025-26, fede 2 Q ard, 2026 
fasa:— Ao wa eka wie, ag facet 4 alfotar Aer are We—515 / 2025 

fare MKal Ufete Tae TA URES Wer Ud ay | We | 
Feed, 

au sayar fasup ga waited & GA Gen 2786 /saHhe-01/ 
2025-26, fete o8 waXl, 2026 HT wed VET ae oa oe oy, fam aera a wsfg 

eka wit, ag feccl 4 afer Aa ae Wems15/2025 fefacea wear fete wae 
way VRS Woy Vd sey F AO =a eet oRa snes fetim 08/01/2026 
ses 4 Alo ~ararera 4 visser aaa fea ws or arqetea far var 21 

sa wee 4 ward Gea 8 fh yeaa YH S ude A selene a 
seman 4 fete 13/03/2026 wT sgt dow A fed 7a feel @ GA 4H ane anya, wR 
FRA, ACHIST ERI SUT Grates VA PAT 2153 /30—-1 (2025-2026), feta 27 ard, 2026 a 

Seas DAS Se Ie ee aa eT a el 
iT FAT, acktst aarerta sha sore veers aA o AME ols A saga 
Va Bae A eM H GR aoslel feat safsre fem Wet B Material Recovery 
Facility Center (MRF Center) @ wy 4 Rafa far or gar 2 | 

2-Tad We W ofa a Pree wd uri aH aeyl da aM WA sg Go 
91,00,000.00 (Svat Ce GO) HT arm due ox Memes aw etafa eg dita 

fear WaT AT) Ud vat wo w dare @ afaRart gvexciifen usa afr or cen 

Bu BO) al aaa wa wT Ue ao AIR GX Grafts vA BAT 2093 /8-2 
(2025-26), fesie 13/03/2026 8 ext fr@ra fee, sarge ar wifes eg 
ofa fear war e| 
STI fTH, SCATST ERT VAosTRoNHO Bex 4 oR ae GS Mem eg wad 

fafaeat GH M/S Geron Engineering Pvt.Ltd. Pandav Nagar, Ghaziabad (UP) OG ayers 
Hd EY Wah 27 /8—2(2025—26), feria 04/02/2026 4 we warted fra uM eg 
oratest ant fet aA S vara oA ent ci ae S Peart a ae wes fHar 
wrt at) aR ae Pear act ord depre oes fet aA o use 4 HF ay 
Wale 1980 /8—-2(2025—26), festa 20/02/2026 grt alfea wita fed aA Ww HA 
aR Vat Wet a writs fer eed Ey 365 feat at faega Hear TaN a 
wire aR UM & Sard A or wee a fea ot we ar wy ST GF: Tate 
2077 /8—2 (2025-26), festH 11/03/2026 aM GAlm 2132 /8—2(2025—26), fedia 
23/03/2026 ERI alfeu ota fed 7a & ras oa 4 oie ce Rea on 4 
flrs 84 & Baer 4 eo wt @ ofl ofa aR GRay we dal He GIT 
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DETAILED APPROACH & METHODOLOGY 
Bio-Mining of 26,000 MT Remediation of Legacy Waste at Nagar Nigam Almora (U.K) 

Project Duration: 12 Months 

Processing Capacity: 500 TPD 

Payment Basis: Per Metric Ton (MT) 

1. Method to Stabilize Open Dumpsite 

Stabilization shall be achieved through controlled bio-mining of 26,000 MT legacy waste. The 

processing zone shall be demarcated and segregated from fresh waste. Dust suppression, bio- 
culture spraying, fire management systems, and bund formation shall be implemented. Scope is 

strictly limited to 26,000 MT as per BOQ. 

2. Process Plan with Per Day Capacity 

Approved processing capacity is 500 TPD. Total quantity 26,000 MT requires approximately 52 
net processing days. Single shift operation (8-10 hours/day) with buffer provisions ensures 
completion within 12 months. 

3. Process Layout & Engineering Plan 

Site shall include excavation zone, trommel screening area, segregated fraction zones, RDF sw 

loading zone, soil windrow area, inert storage zone, internal roads, and drainage channels. 
Detailed layout drawing shall be submitted separately as per Form 4. 

4. Equipment Deployment 

Owned Equipment: Trommel. — : 

Hired Equipment: Excavator, Loader, Dumpers, Mist Cannon, Water Tanker. 

Capacity sufficient to process 500 TPD and complete contractual quantity within stipulated time. 

S. Disposal Strategy 

RDF shall be sent to authorized Cement/WtE plant and Paper Industry having CTO. 

Recyclables to authorized recyclers. Soil-like material used for leveling. 

Inert used for internal roads or approved disposal. 

All disposal supported with documentation. 

* 
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6. Environment, Health & Safety Plan 

Temporary drainage and leachate trench shall be created. 

Dust suppression via mist cannons and sprinkling. 
. 

Bio-culture for odor control. PPE for workers. 

Fire extinguishers and emergency protocolin place. _ ‘

7. Time Plan & Milestones Activity Description web are) Timeline NY 

26, 000 MT Zone & Initial ee . marking, commencement of excavation 

ibe Continu ous Screening, segre ation, dail 

Ee SRS bo AS on sae 3 a woe ie + a eae 

Processing & D ae a disposal documentation, reconciliation 
Coordinatic Bec bae alii hus ves ay as “

- Environmental monitoring, documentation, 
$> ; ry wee nk 

approved) 
-stabilizat 

Activities 2 8. Leachate Collection System 

Temporary surface drainage channels and containment pits shall prevent uncontrolled 

discharge. Periodic removal through tanker if required. ~ 

9. Bio-Capping (Conditional) 

Bio-capping shall be undertaken only after completion of 26,000 MT processing and cessation of 

fresh waste dumping, subject to written approval from Authority. 
7 
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10. Operation & Maintenance Manual ’

Daily inspection, preventive maintenance schedule, lubrication chart, emergency shutdown 

Srotocol, and environmental compliance checklist shall be maintained. 

11. Monitoring & Evaluation Plan 

Daily processing logs, weekly progress reports, monthly reconciliation, disposal documentation, 
and joint measurement certification shall be maintained. Processing'shall stop upon reaching 
26,000 MT unless additional wyitten approval is granted. 

12. Organization & Staffing Plan 

Project Manager, Site Engineer, Environmental Officer, Safety Officer, Machine Operators, 
Supervisors, Skilled & Unskilled Labor. 

13. Quantity Control & Contractual Safeguard 

Contractual scope limited to 26,000 MT. Fresh waste after commencement excluded. Any 
additional processing requires separate financial sanction and written approval. 

14. Quantity Control, Authorization & Pre-Execution Survey Note 

It is respectfully submitted that the contractual scope is limited to 26,000 MT as per awarded 
BOQ. The total waste available at site appears higher due to continuous fresh dumping 
activities. We request formal confirmation from Nagar Nigam that the approved and payable 
quantity under the present work order is strictly limited to 26,000 MT. 

We further request written authorization to proceed with bio-mining strictly within the awarded 

quantity. Any waste beyond 26,000 MT, including fresh waste dumped after commencement, 

shall remain outside the present contractual scope and shall require separate administrative and 
financial approval. : 

Prior to commencement of excavation, a Drone Survey and Contour/Topographical Survey shall 
be conducted to establish baseline site condition, assess dump height and spread area, and 

scientifically estimate the existing volume. The findings shall be shared with Nagar Nigam for 

joint verification and record before start of processing activities. 

Attached x 
1- Image Site condition before 

2- Survey report 
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* 

Note to Nagar Nigam Regarding Quantity Confirmation & Project Initiation 

We respectfully submit that as per the awarded scope of work, the contractual quantity for bio-mining is 
26,000 MT, payable on a per metric ton basis. 

However, during preliminary site observation, it has been noted that the total waste volume present at site 
appears substantially higher due to continuous fresh dumping activities. In order to ensure transparency, 

technical accuracy, and to avoid any future quantity-related discrepancies, we request the following: 

Formal confirmation from Nagar Nigam that the approved and payable quantity under the present work: 
order is strictly limited to 26,000 MT. : 

Written authorization to proceed with bio-mining operations strictly within the awarded quantity. 

Confirmation that any quantity beyond 26,000 MT, including fresh waste dumped after commencement of 
work, shall be treated as outside the present contractual scope and shall require separate administrative 

and financial approval. ‘

Upon receipt of the above confirmation and authorization, we shall immediately mobilize and commence 

the work. : 
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